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PER: SANDEEP GOSAIN, J.M. 

The present appeal has been filed by the assessee against the order 

of the ld. CIT(A)-3, Jaipur dated 08/11/2019 for the A.Y. 2014-15, wherein 

the assessee has raised following grounds of appeal: 

“1. That in the facts and circumstances of the case and in law, the ld 

CIT(A) erred in confirming the action of ld. AO of making addition 

u/s 68 of the Act to the extent of Rs. 44,00,000/-. The action of the 

ld. CIT(A) is illegal, unjustified and arbitrary and against the facts 

of the case. Relief may please be granted by deleting the said 

addition of Rs. 44,00,000/-. 

2. That on the facts and circumstances of the case, the ld. CIT(A) 

erred in validating the action of the ld. A.O. where the ld. A.O. has 


